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SHRI DHARAM BIR SINHA Mr.
Chairman, Sir, about Samachar Bharts
Shri Limaye has raised certain points
1 can only say this that he himself 1s
aware that various State Government
hold 75 per cent of shares in Sama-
char Bharts. Although we know that
there have been complaints of serious
lapses about Samachar Bharts, to
which Shri Limaye has made a ref-
erence, we could not interfere into the
working of it because of the fear of
being charged with interfering with
it. That is why we have withheld the
temptation of action in this regard.

1 would definitely seek his coopera-
tion and help, indeed if he also would
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be able to persuade Shri Jayaprakash.
Narain in this connection. We would.
also try our best to put Samachar
Bharti on healthy lines.

1 would hke to say one more thing.
I refer to what my friend, Shri
Pandey sald in regard to the newspa-
pers and bias in political reporting
All 1 can say is that my party the
Congressg Party or for that matter,
this Government hag had no mercy.
We ourselves have suffered more from
political bias agamnst ys from the
newspapers. Not only to-day but even
during the last three to four years
The problems within my party and the
Government are magnificd hundred

times even thousand times min the
newspapers That 1s all what 1 hawve-
in say.

MR CHAIRMAN va dzg fasr
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*That the Bill be passed™
The motion uas adopted.
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STATUTQRY RESOLUTION RE DIS-
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AMENDMENT ORDINANCE.
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INDIAN IRON AND STEEL COM-
PANY (TAKING OVER OF MA-
NAGEMENT) AMENDMENT
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“This House disaproves of the
Indian Iron and Steel Company
(Taking over of Management) Am-
endment Ordinance, 1974 (Ordinance
No. 4 of 1874, promulgated by the
Presidemt on the 28th Junc, 1874 "
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MR CHAIRMAN: Resolution mov~
edu

“This House disaproves of the
Indian Iron and Steel Company
(Taking over of Management, Am-
endment Ordinance, 1974 (Ordinance
No. 4 of 1974) promulgated by the
President on the 28th June 1974."

THE MINISTER OF STEEL AND
MINES (SHRI K. I MALAVIYA):
Sir, T heg to move.
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“That the Bill to amend the Indian
Iron ang Steel Company (Taking
over of Management) Act, 1972, as
passed by Rajya Sabha, be taken
mnto conmderation ™

MR CHAIRMAN Motion moved

‘That the Bill to amend the Indian
Iron and Steel Company (Taking
over of Management) Act 1972 as
passed by Ra)ya Sabha be taken into
consideration "

SHRI SOMNATH CHATTERJEE
(Burdw an) Mr Chairman Sir 1
consider this to be a very important
measure because Indian Iron and Steel
Company occuples a place of import-
ance in the steel se~for of this coun-
try Sir when the late Steel Minister
announced the decision to take over
the management of thiy Company he
said

‘ Steel production 15 an area which
18 crucial to development ang the
country could not possibly watch the
deteriorating state of aflairs 1n
IIsCo

and that

The management of I1ISCO had
been umable to halt the steady dete-
rioration of the production prospects
apart from bringing about any m-
provement There has been no re-
cognition on thewrr part of the
urgency of implementing sthemes for
the modernisation of the industry
and 1ts expansion

1 fail to understand how all these sche-
mes could be put into eflect when
the takeover wag only for two years
Necessarily the Government bad to
come forward with this Bill to extend
the period of takeover I do not
know how within even this extended
petiod of three yearg the condition of
this company which was steadily
brought to a decline by the previous
management could be rectified, with
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all the complications and all tha capi-
tal invéstment required for mwodernisa~
tion etc 1 hope the mimster will
satisty us whether three vyears are
sufficient to do this Of course, we have
never understood why ntiailly it was
for two years We have ceitainly no
objection to the extention of the period
of management, subject to what I say
with regard to its actual day to day
management and the policy ot manage-
ent But it wag known previously that
two years were nsufficient during
the course of the management
Then why did the Government 1ssue
an ordinance instead of bunging a Bill
in the last sesmion 1tself? 1t 1s rather
unfortunate that this Government
takes recourse fo issuance of ordinan-
ces as a matter of course When an
ordinance 1s 1ssued 1t 1s incumbent on
the Government to give a statement
explaining the «rcumsiances which
neceasitated  its promulgition It
you go through this statement which
ha« been 1s5ued, the main reason given
1~ that 1t hus not been possible to
achieve so many things within a pe-
riod of two vears but not a word 18
mentioned in 1t to justify any change
in the management I wish t) cmpha-
wse this point In the garh of seeking
extension of the period of management,
you are changing lock stock ar 3 har-
rel the entire principle of management
laid down in the mtial Act 'y the
late Shr1 Mohan Kumaramangalam
While suddenly within two years have
you changed the verv basis of the
management? When the intia’ Act
was passed the Custodian Mr Ray.
was then Deputy Managing Director
of Metal Box and Co a very well
known concern in the privale sector
He was getting a salary of Rs 7600
per month with a lot of perguisiies
ang was entitled to a pension on the
basig of his position of Rs 2500 per
month on reaching the age of 50 He
was only 42 when at the request of
the late Steel Minister he joined
11SCO It has been admifited in this
statement that

“Since the take-over of the mdn#
gement, a number of stepy have heeD
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taken to reorganise and streamline
the adminjstrative structure, and
that substantial progress has been
made, but a good deal still remains
to be done.”

That was when, not even two years

have elapsed, or perhaps it has just
elapsed.
So from the statement it appears

that the management that has been
introduced by the firsl take-over Act
has achieveg something. So far as the
steps taken by the Custodian are con-
cerned, they are in the right direction
as appears from the statement issued
and circulated by the Mimistry So,
how unfair it has been that in the
Statement of Objects and Reasons of
this Bill which was introduced in the
Rajya Sabha it has been stated that
the arrangement of having a Custodian
and the Adwvisory Board has not been
found to he satisfactory and it was
proposed that during the extended pe-
riod the Board of Management
should be constituted to run the ma-
nagement. Nothing has been indicated
in the other satement regarding the
issue of the Ordinance as to the cir-
cumstances, and in what way, the
management by the Custodian was
unsatisfactory, so far as the Govern-
ment and the interests of the under-
taking are concerned Here I am not
pleading for the Custodian because
he has already left the organisation
You say you want fo wrovide good
management to these concerns That
s why the management was taken
over and you invited these people to
make sacrifices and come and run
them. Now bhecause of the burcau-
cratic  structure of functioning in
Delhi, you throw them awav just like
that ang you do not think of their
future. Is this the way You are
going to attract good and talented peo-
ple to these concerns? The basic ob-
ject of the take-over was gond manage-
ment and proper management. You
have not nationalised them; you have
taken them over for the purpnse of
providing better management, Do not
forget that. For providing that better
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management you invited talenteq peo-
pie who were previously associated
with good European concerns. Unless
they were really talented people, you
would not have invited them. Now
you cannot treat them hke untouch-
ables because they were previously
associated with European concerns.

So far as the Custodian and the pre-
vious Advisory Board are concerned,
there are certain things which have to
be noticed. One is that there has been
increase tn production after the take-
over It 1s necessary for us to remem-
ber that the Indian Iron and Steel
undertaking does not consist solely of
the plant for production of steel. There
are collieries and kulti works which
verv much form part of the undertak-
ings  Now the functioming of the steel
sector has not certanly gone down; it
has improved. So. far as the function-
ing of the kulti works and coal mines
are roncerned. they are very much
better. I am sure the hon Minister
will not deny all these things.

As Shn Limave has also mentioned,
during the management of the Custo-
dian and the Adwvisory Board, for the
first ©ime the recruitment policy has
heen formulated. So far as the sale
of serap wag concerned. it was beehive
of vested interests Recruitment was
heing done without a  recruitment
pohev at the sweet will of persons
who were in the old management,
<ome of whom have continued with
glorified status. The sale of scrap
went up from Rs B0 lakhs {n Rs. 141
Lrores

Here 1 will quote only one instance.
Previously the Companv's Cinema was
being leased at the rate of Rs 700 per
month. Because of the auclioned held
hy the Custodian and the Advisory
Bnard, it fetched Rs 5500 per month.

There have been several improve-
ments. So far as the functioning of
the erstwhile Custodian is concerned,
may I place certain facts before the
House because we are considering the
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management also, I woulg like to
quote—I shall indicale the source later
on:

“Mr. Ray mainly attempted to set
right some of the old, if I may use
the word, corrupt practices which
undercut the deep-entrenched vested
interests and obviously when their
interests were injured. they appear-
ed to have entered into a mood ot
retaliation.. .

Mr. Ray introduced the system of
auction, not only of open auction,
but of a systematic way of auction
which is prevalent anq which always
takes care of preventing such cor-
ruption or possible corruption.

Mr. Ray obwiously got into the
bad books of such entrenched inter-
esig there who used to buy scrap
through negotiation and, thercfore,
it could be one of causes for the
tension that grew there and which
caused some situation against Mr
Ray...."”

Then about the system of recruitment,
it says:

“Obviously. there was no system
of recruitment. They appointed
whomsoever they hked. As  the
House is aware today even in a pub-
lic sector undertaking it 1s imposible
to appint anybody ..."

Similarly, various things have been
sald.
I was quoting our present Steel

Minister. This is what he hag said
only a few days back about the per-
formance of Mr. Ray, the erstwhile
Custodian.

How this Custodian and others have
been treated by this Government? Un-
ceremoniously, you drive him away.
Instead of acknowledging the services
he bas referred and the substantial
contribution he hag made by making
personal sacrifices to a considerable
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extent, you shabbily treat him. Over-
night you issue an Ordinance whereby
he becomes an ex-Custodian. This is
the way this Government has deait
with this gentleman. Overnight, by
operation of this Ordinance, he be-
comes an ex-Custodian. He loses
completely his job. He ig nol even
asked fo tender his resignation before
this was intreduced. This is the way
it 18 being done.

What I am {rying to submit 1g that
this 13 not a way in which you can
justily your laking over the manage-
ment of a concern like this which has
a defimite position in an important sec-
lor, the sieel sector, of thig country.
Some sort of an e¢xcuse was given that
there was another gentleman who was
not puiling on well with the Custodian
and. therefore, something had to be
done  That was enginecred by the
bureaucrats in Delhi It 1s taken as
an excuse for the purpose of finding
scapegoats for justifying bad perfor-
mance of the Mimstry at the Centre.

As I said, the present Minmister him-
self has commended the achicveincnts
of this concern during the previous
managementl, But, 1t seems. su far as
the management policy 1s  concerned.
actually the Minwster hiself 15 a silent
spectator. His bureaucratic set-up the
Seccrelary. has become more powerful
than the Minister himself He 15 very
munch under the influence of his
ministerial sel up.

1 would like to know how will the
proposed changes help in the improve-
ment of the management which was
progiessing on somewhay sound lines.
It you had guide-lines 1o give to the
previous management, you could have
given the guidelines By changing lock
stock and barrel, the management that
was given not cven a two-years {fial
—you commend them and bring for
ward a set of management—how is |
golng to achieve beiter performance 1
future” I would ltke to know, how
instear] of a whole-time Custodian, o
part-time Administrator will help in
better management of this mportant
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vonvern, instead of a whole-time cus-
todian, you have gol a partime ad-
mimstrator, whu 1s also Chairman of
the lindustan Steel Ltd., who 15 also
Chalrman, 1 believe, of the Salem
Plant He can coriect me 1f [ am wrong.
How can the same man who has to look
after so many i1mportant undertakings,
including an undertaking hke the HSL
lovk after properly iue management
and the atfairs of the Indian Iron and
Steel? This 13 another method of mak-
ing anuther scape-goat as they made of
the old custodian. They want to make
the new admimstrator another scape-
goat, to hind excuses to drive him away
irom the steel sector. I shall come to
that us to what 1s the reason behind
the systematic ouster of important and
competent people in the steel sector,
in the public sector. Thig 15 because
somehody wants to arrogate to himself
aill the powers and functions in  the
steel inidustry and constituted hmself
as the uverlord

Everybody knows that in this coun-
try as new urgamsation hus been set
up, called the Steel Authonty of India
Ltd., when it wasg set up, 1t was sad
that the proposed holding company
would operate as a flexible instrument
for the development of the industry,
the object of creating this corporate
glant was not to enforce rigid control
but {o bring mto existence coordinated
thinking and direction for the iron and
steel serior: the holding company
would give broad direcliong to the
nperating units which would have a
large mcasure of autonomy.

Bo far as this Steel Authority is
toncerned its Chairman 1s the present
Sccretary of the Steel Mimstry. What
has been the performance of SAIL it-
self? I am quoting from a well known
paper, The Hindu; this had appeared
a few days back:

“There have been more antics than
determined organisationnl action to
improve production on the part of
the top brass in SAIL in the past 1%
Years. There have been trapeze acts
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galore and talk of high aims, But
pretty httle work has been done to
improve the working of the factories
on the ground our the coking coal-
mines underground.”

When the entire compliex of the na-
tional steel industry was brought under
the coniroi of SAIL, i1t was hoped, that
besides tidding the industry of the
deadening effects of bureaucracy, 1t
would provide an institutional frame-
work under which an integrateq steel
programme would be revived as a
national enterprise. But the only thing
that the SAIL has achieved so far 1s
to obtain or extract, if I may say so,
a betler price for steel. Now it has
hecome the biggest monolith in this
tountry.

17.29 hrs.

|SHRI JAGANNATHRAO JOSHI
Charr]

in the

1 say, the SAIL, under its present
manugement, under the chairmanship
ot 1t« present Chairman has very little
positive arhievement 1o show 1n its per-
fermance, It has tended to be enmesh-
ed 1n bureaucratic 1outine and the es-
tablished grooves. It has encouraged
unhealthy competition among the dif-
ferent umits. Competition 15 good butit
should be a healthy competition. What
15> happening 1 that, so far as the
different units are concerned, instead
of gwing them more and more auto-
nomy, rigid control 1s being sought to
be enforced from the top. So far as
SAIL 1g concerned, it has taken up too
much tine with the futile and petty
cxercises to establish alibis for non-
performance and failures rather than
with mobihsing and galvanising the
national resources in manpower and
matenal. I am quoting from another
newspaper. So far as this SAIL g
concerned, the expectation 1t held out
of making profits has been belied. A
price-rise was alloweq when they ceuld
not intrease production and when we
are talking of inflation in the country,
a price-rise in a most important com-
madity in the country was allowed so
as to ghow that they were making a



St. Res. and Indian
Iron & Steel Co.

[Shri S8omnath Chatterjee]

larger realisation on sleel and getting
a higher price.

29§

The wonderful management of SAIL
has been that while there 1s a scarcily
of steel m the country tor important
development projects, there was a glut
In stockg of steei with the plants.
There could not be any movement. At
one point of time five lakhs tonnes of
steel pileg up 1in the different plunts
and with a view lo get rid of this stock,
it was planned thut exports of sieel
should be allowed now. Thig 15 the
working of SAIL under which the
steel industry 1s put and of the pro-
duction which was expected to be only
54 milhon tonnes which 1s a modest
estimate, now the revised eslumate 1§
4.3 miltion tonnes—please correct me
if my figures are wrong—which is
lower than the figure of 1972.

So far as the hon. Minister, Shr1 Ma-
laviya 15 concerned, he hag himself said
and I am quoting him as it appeared
in the newspapers and 1 did not find
any contradiction:

“The holding compames have be-
come too big. They have to shed
some burden and more powers and
responsibility would have to be given
to mindividual units.”

Now, what has been done 15 that a
new brain-wave has come m SAIL,
namely, now to kill the HSL, 1t is pro-
posed 10 be split up into three organt-
nisations for the management of the
three plants at Bhilai, Rourkela and
Durgapur. The reason which has been
put forward is that the ynits will be-
come more autonomous as centreg for
decision-making, it will isolate bad
performance from the good one and it
will generate a healthy competition
among the companies, These are usual
arguments which will appear in any
managenent text-book which are ne-
ver translated into action much less
the SAM. has any intention or capacity
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A very

curious thing, the reason which iy put
forward 1s that the HSL has become a
monolith, It ig just ke the pot cauing
the kettle black. The SAIL has be-
come a bigger moncuth having an
enormous control over the entire steel
industry including the inputs industry.
I am told that now almost the day fo
day decision m regard to HSL are
being taken at Delhi and in fact the
headquarters of HSL hag been trans-
ferred to Delh: because SAIL wants
to control the day to Jday activity and
control and management of HSL. It
15 not a question of giving more auto-
nomy to the unitg but they want to
darrogate more and more powers and
they are not given even the minimum
autonomy to take decision for the pur-
pose of runmng the industry. Instead
of developing what i1s known #s an 1n-
dustral culture, the SAIL. has brought
uboui and perpetualed a cwnil service
emtlture i1 the stee! industry in  the
country. The SAIL has muserably fail-
ed in the sphere of developing a fede-
ral struclure and In this regard, has
achieved notoriety in creating muddles
m coal, power, transportation and the
steel industries.

So far as the Board of Management
is bemng constituted. I would like the
hon. Minister to explain to us, as I
indicated, how the new change could
bring about a better result in the
performance, how a part-time admi-
nistrator could do it beiter and what
was the difficulty in the Advisory
Board ang the Custodian. I am making
it clear, not that you must continue
Mr. X or Mr, Y or Mr. Z. 1 am not
on that. 1 want the hon, Minister tn
satisfy the country that you have
done it for the real benefit of this
company and the country, not feor
satisfying the fads of any particular
individual, however powerful he msy
be. He might occupy an important
position in the steel set up on the
sectoral set-up that you have created
but that cannot be the anly sort of
justification for tinkefing with this
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problem, 1 think the hon. Minister
will go into this aspect and try to
satisfy us on this point. And, about
the new management board consti-
tuted, we would like to know whether
members are to be given specific johs,
whether they are technically qualified
etc. and whati sort of activities they
will be entrusted with. We would
like to know what guidelines will be
given from Dclhi, Don’t bring in
SAIL in that, So far as labour repre-
sentation is concerned, 5 particular
gentleman is selected, I have nothing
against him personally, What we wish
to point cut 1s only this that you
have to find out as 1o who is true
representative of labour. Let not Gov-
ernment decide beforehand who will
be the leader, whom they want to
represent and all that. Let them In-
troduce ; system of finding out
either by vote or by ballot who really
represents majority of the workers. [
am not asking vou should select paiti-
cular union, X or Y or Z or give
weightage to particular trade umion.
What we say is that proper wecight-
age should be there who has majo
rity support, Whatever  outstanding
problems of workmen are there
should be jooked into and the contract
labour should be abolished, Proper
recruitment policy should be there;
such a policy should be properly for-
mulated and continued Jobs should
not be given either as a matter of
political favour nor should it be left
to vagaries of particular individuals
however powerful they may be.

We support the Bill in so far es it
Provides for extension of the period
of management but we think that
even three years will not be sufficient.
You should have gufficient foresght
€ven now. But as far as the Bill seeks
to interfere with the previous man-
agement we are not satisfled that
what is being now introduced will

. 1 request the Minister to
consider all these points and to sece

u"l‘y““ management is done groper-
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MR. CHAIRMAN; The total time
alltotted 1s two hours, If the hon.
Members keep this m mind, we may
be able 1o accommodate more hon.
Members. Mr. Swaran Singh Sokhi.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAIAH): We are very much short of
time. The Bill has to hecome an
Act and receive the President’s as-
sent.

SHRI SOMNATH CHATTERJEE:
No more slip.

SHRI K, RAGHU RAMAIAH: It
is my duty to mention. 1 would be
grateful if it is passed tomorrow.

SHRI SOMNATH CHATTERJEE:
Yes.

SHRI K. RAGHU RAMAIAH: It
15 not so easy, tomorrow 1s Iriday
and our offimal! time 15 Limited. I re-
quest the cooperation of the House 10
see that this Bil] is passed. tomorrow.
I wil] be very grateful indeed 1or
this. Fadd

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): ‘This is an Amend-
ment Bill to amend the taking over
of Indian Iron and Steel Company
Limited (Takmg over of Manage-
ment) Act, 1972, to which I have
given four amendments. Seeing the
statement of the Minister, explaining
the circumstancegs which necessitited
the promulgation of the Indian Iron
and Stee] Company Amendment Ordi-
nance 1974, I an: really surprised why
aguin the hon'ble Stleel Minister has
come forward for extension of three
years with ctlect {from the 14th July,
1974, —perhaps under pressure from
the Secretary of the Steel and Mines
Ministry, who has made a mesg of
the steel plams,

Sir, the Steel Minister hag stated
recently that the Indian Iron and
Steel Co. Ltd., Burnpur was esiabiish-
ed fAfty years ago, that js, some time
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in 1824, which 1s incorrect. I do
not know who gave him this informa-
tion. Actually the IISCO's  Sieel
Plant at Burnopur was established 10
years later than the Tata Iron and
Steel Co. Ltd.. in the year 1917 and
TISCO at Jamshedpur in 1907.

This is still written on the Gate of
the Plant, just opposite Burnpur Rail-
way Station. I think he never cured
to visit the Plant through that gue,
which iy generally used by the wor-
kers and labour of the IISCO Plat.

Sir, when the taking over the Man-
agement Bill, of Indian Iron and Steel
Co., at Burnpur came up for approvil
of Lok Sabha in 1972, I objected 1o
the taking over of this Plant for two
years which is a matier of record and
can be ascertoined from the proceed-
ings of the House. My point of oh-
jection was, why the Government 1s
taking over this Plant only for 1wo
Yyears, instead of nationali-ation ot
it straightway ir public interest. But,
the then Steel Miruster did not care
to listen to me. I clearly told the
House at that time that in two years,
the management cannot even repir
the machinery of the stee) plant, even
it may spend any amount of money
on it, because | know the Indian Iron
and Steel Co. Ltd., since 1948 and 1
functioning as well since then

The result i1s that the Stee) Minis-
ter, Shri K. D. Malaviya, has come
for approval of this august House for
extension of three years more on
certain grounds which, according o
me are baseless. I do nut agrer with
the statement that the takeover of
the Steel Plant at Burnpur was unly
due to deterioration in the condition
of the Plant, and replacement over
a period of years.

As you know, Sir, any steel plant
or any Mill cannot run for half a
century or more without proper
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maintenance. You eannot even run
a bicycle without proper maintenance,
even for a year. The Plant has got
most uptodate Blast Furance, Coke
Oven and other Mills, much more
modern than TISCO, How TISCO
at Jamshedpur is running which was
established ten years earlier than
IISCO. In that case, why don’t you
take over Tata Iron and Steel Co.
Ltd.,, at Jamshedpur too when you
ate going lo gpive money for expan-
sion to TISCQO very ghortly which is
much more older than IISCO and
giving more production than this
steel plant to their rated capacity.

Sir, 1t 1s pot that the Plant only
1uns itsclf, but there should be pro-
per Management having good labour
1vlations, and not as the bureaucrats
are runmng the public sector plants
today.

Sir, after takeover about Rs. 10
ctorts were spent, but in spite of
that, the producticn has gone down
by 50 per ccnt. Why? I want to
know from the hon. Miumster and he
should give a categorical reply, It 1s
public money jou spend. What sort of
re urgamsation and streamiinng yos
have done afier take over. The old
corrupt officers are still there, I am
told. Why has there Leen no increase
in production? What substaniial pro-
gress has heen made there—whether it
15 unly on paper? Who made the as
sessinent of the entire plant before
tukeover, because now you have stuted
in the statement and I quote,

“On actually taking down some
nf the items of the eguipment, the
condition was found to be much
worse than anticipated.”

Such officers who are responsitle
for such wrong assessment, should be
suspended forthwith pending enquiry
and should be dismissed.

1 hereby again auggest that this
plant should be fmmedintely nationa-
lised instead of wasting more time
and moncy on it.
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Another point that T have is this.
Onec member of the Managemant
Board should be nominated {rom
amongst the labour. That means
“‘actual worker” who may be an
clected member of the only one re-
cognised labour union of the com-
pany.

With these
Bill.

*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Sir, I rise to cxpress
my viewsg on The Indian Iron and
Steel Company (Taking over of
Management) Ameadment Bili, 1974

words, I support this

Sir, originally the conteol of
management of IISCO was taken cver
by the Government for a period of
two years. It was not unknown to
the Government that this two-year
period would lapse on 14th July, 1074.
During this period, the Government,
while administering this underiaking,
have come to know the deficicnains
i the  day-to-day wooking, In seile
of that. the Preszident promulgatod
an Ordinance only opn 28th June, 197}
extending the period of Government's
conirol by three more yuvars. If the
Government had brought forward a
Bill of this nature during the last
Budget Session of this House, which
was not impossible for them to do.
vne Presidential  Proclamation could
have been avoided. I condemn the
Government’s way of issuing Presiden-
tial Ordinances at the last minute.

I regret that the Government have
not, even now. comc with a Bill
nationalising IISCO. I also wonder
from where the Guvernment are
getting novel ideas of legislating.
Now the Government's two-year con-
trol period is over. Since the Gov-
ernment feel that thev should control
the management of IISCO for a fur-
ther period, it is being extended hyv
three years. After three years also,
if it is felt necessary that the period
ol control should he extonded, it wil!
be extended by two yecars by o dir-
ective and again by two years, if

*The original speech was delivered
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necessary. However, the total period
of control would not be beyond 10
years. This is the substance of Clau:e
3 of this Amending Bill,

Sir, this Governmcnt are com-
mitted to the establishment of egali-
tarian society in the country. I
wond~r whether the Government are
determined to achieve this laudable
ohjeciive only in this manner.

While replving to the date in the
NRajva Sabha, Shri K. D. Malavia
cnumersfod the problems that beset
‘he Gewveroment  in nationalising
ITSCO. e has pointed out  that
thore are a Iarse number of share-
bolders and the Government, at this
juncture of unpreeodent:zd  financial
stringency, do not have that much
resource fo pay to the charcholders,
I would like tn make a suggestion
here. Recently, the Gouvernment have
wnoeted a law on compulsory deposit.
(1 {he basis of this Tuw, the money
that should bLe given to the share-
lolders con be put in a compulsory
denosit, Taking recourse to this, the
Government c¢an nationalise TISCO
pmmediately,

also na need 1o pay any
cuompensation to the erstwhile
management of ITSCO. Shri K. D.
Malavia has himself stated in the
Trjva Sabha that at the time of
tilking over the control of managn-
ment of TISCO,, the unit was a junk.
fo there is no nced to pay any ¢nm-
peiaating to 2 junk.

Therae 19

I would like to know what the
Government propose to do after 19
vears. I want to know this from the
hon. Minister because of certain re-
azcnable apprehensic: The Govern-
ment propose to invest a sum Rs. 50
crores for rejuvenaling 1ISCO during
this period. Will the Government,

afiz;r 10 wears, hand it over to the
cratwhily manaasement e will the
Ciovernent nofionalise 12 In case

ihe Government decide to nationalise

in Tamil,
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it, then they will certainly be con-
fronted with certain problems. After
repairing and modernising the unit,
after augmenting substantially the
production, naturally the wvalue of
assets would have gone up. What
would the Government do, if the
management demanded a huge com-
pensation on the basis of the current
value of the assets of the undertak-
ing? Similarly, the value of shares
of IISCO would also have picked up
considerably. Naturally the Gov-
ernment would have to pay many
times more than what they would
now pay to the sharecholders. If
Government decide to hand it over
to the erstwhile management, then all
the benefits would accrue to 1he
management,

Sir, I would like to know how the
Government would solve the problems
which are sure to arise later. When
I see a Bill of this nature, T begin
to feel whether such a legislation is
being brought forward by the Gov-
ernment in the interest and pencra]
welfare of the common people of our
countiry or in the interest of capitalists
and monopoly industrialists of ur
country. If the Government do not
want to waste tax-pavers’ money, if
the Government want to ensure that
the core sector steel industry is in
the public sector, if the Government
want to augment steel production
substantially and meet the growing
needs of the countrv—stee] is always
in short supply--then, the Govern.-
ment must bring forward a Bill in
this very session of Lok Sabha for
nationalising T1SCO.

With these words, I conclude

SHRI VASANT SATHE (Akola}:
1 want to make only one point and it
iy this. Yesterday, we were discussing
the Indistries (Develonment and Re-
gulation) (Amendment) Bil  asking
for extension nf time. At that time
also it was stated that this policy of
piece-mea] take-over under some Act
and then asking for further extension
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make any investments in these under.
takings during this period. If une
makes any investments, that adds to
the assets of the undertaking and in-
creases its value, And tomorow
when you want to nationalise, you
will have to pay heavier compensation
as in the case of the textile mills, for
example. So, I would like to know
what protection is there.

Government then say that they
cannot give money to the share-
holders. As the hon. Minister him-
s¢lf had stated, the value of the
shares had come down practically to
zero when they had taken it over
first. Why did they not think in
terms of taking it over completely?
The hon. Minister says that the
machinery was junk, according to
him, and the written down value of
the assets must have come down to
zoro by that time and so also the
value of the shares, So. why did theyr
not think i terms of completely
taking it over, or what is called,
nationalising this concern?  Thev
could have prepared a plan, a plan of
good management, a plan of invest-
ment of capital in machinery and a
plan also for having workers’ parli-
cipation and cooperation, a full-fledg.
ed plan in short to boost the pro-
duction which is such a dire necessity
in the couniry today. Why are Gov-
ernment not thinking in these terms®
It appears so clear fo commonsensc
that this ought to he done not only
in TISCO but in the case of the other

undertakings also,

The hon. Minister had asked some
of us {o go and see Durgapur. We
have gone and seen Durgapur also,
and we feel that in all our steel mil's
today. if only we could achieve even
75 per cent of the rated capacity, we
shall be saving Rs. 700 crores in terms
of toreign exchange. What tremendous

things it would mean! I am aaklﬂg
only for 75 per cent of the rnu:o
capacity to be achleved. In regard
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whatever coordination they want, the
major factor 15 the labour problem.

SHRI MADHU LIMAYE:
asking for 1) per cent?

He is not

SHRI VASANT SATHE. I am pre-

pated to be satisfied with even 75 per
cent fodlay.

The most important factor js par-
tieipation of lalour. It is labour alone
which can accomplish the miracle.
For heaven's suke. a~ I have heen
repeatedly saying, the best thing to
have this is by cuting across trad.
union rivalry. We can do this by
asking the employees to forget their
bras for this or that umon; let u-
give an opporiunity to the employers
and ask them to elect their own 1e-
aresentatives right from the shop
‘evel 10 the management level After
they ¢ome into the management, we
must tell them that thereafter thenr
wages  or réemuneration or bonus
~ould be linked with production, Let
ds put this responsibility on them
and take the employees into con-
ddence and they will be able to
accomplish the muracle No  wizanld
whether in the SAIL or any other
place can do this. The only pecople
vho can do it are the employees or
the workers. So, please for heaven's
sake, let the hon. Minister take them
nto canfidence when they want to
‘corganise the management, and
nationalise it as soon as possible,
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MR CHAIRMAN: The hon mem-
ber might stop here and resume his
speech tomorrow

The House stands adjourned 1o
meet again at 11 AM, tomorrow,

18 hrs

The Lok Sabha then adjourned tll

Eleven of the Clock on PFriday -

August 30, i974/Bhadra 8, 1496
(Saka).



